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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION No. 861 OF 2022
IN THE MATTER OF:
KULDEEP SINGH KHAIRA & ORS. ...APPLICANT

VERSUS
STATE OF PUNJAB & ORS ...RESPONDENT

REPLY ON BEHALF OF MUNICIPAL CORPORATION, LUDHIANA IN
COMPLIANCE OF ORDER DATED 20.02.2022

IT IS MOST RESPECTFULLY SHOWETH:
1. That 1, Shena Aggarwal working as Commissioner, Municipal Corporation
Ludhiana is filing this reply on behalf of Municipal Corporation, Ludhiana,
Punjab.

2. That this Hon’ble Tribunal vide order dated 25.11.2022 had directed:

“In our view, a substantial question of environment arising out of the implementation of
enactments specified in Schedule I under NGT Act, 2010 has arisen but before taking further
action, we find it appropriate to obtain a factual report for which a joint Committee comprising
Irrigation Department, Punjab, Punjab State PCB, District Magistrate, Ludhiana and Executive
Engineer, Canal Officer, Sidhwan Canal Division, Sirhind Canal Complex, Urban Estate, Dugri,
Ludhiana is constituted who shall submit a factual report within two months by e-mail at
Jjudicialngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the
Jorm of Image PDF."”

\ , 3. That joint committee submitted their reply dated 1.01.2023 to this Hon’ble
Tribunal:

“The Committee members jointly visited the Sidhwan Branch Canal on 18.01,2023 and observed
that primary pollutant in the Sidhwan canal was worship material, beddings, clothes, plastic
bags and other items which are thrown into canal by public. Also one Secondary solid waste
collection point of Municipal corporation Ludhiana on right side of downstream of Gill 8ridge at
RD 59075, it was informed by Municipal Corporation, Ludhiana that this is only secondary

collection point , from where garbage is lifted on daily basis and sent to dumpsite in lamalpur

and no garbage is thrown into canal.

;.Nowout')servatlons of the Joint Committee a) No Municipal Solid waste was found lying on the
banks of Sidhwan Branch within the Ludhiana City, except @ secondary solid waste collection
point on downstream of Gill Bridge near to the right bank of Sidhwan Branch at RD 59075,
however this waste goes to the dumpsite in Jamalpur. Further Municipal Carporation, Ludhiana
informed that there is a proposal for shifting of above secondary solid waste collection point to

the vacant land of Punjab Mandi Boord. The Municipal Corporation, Ludhigna vide its letter no.
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7820/MoM/B dated 30.01.2023 has Informed that the matter in this regard has been taken up
with Punjab Mandi Board. A Green Belt will be developed in this stretch of Sidhwan Branch.,

»

4. That the Hon’ble Tribunal after considering the Joint Committee Report
dated 01.02.2023 directed:

“6. We find that solid waste collection of Municipal Corporation is also one of the reason
of dumping of garbage of the solid waste into canal water and this is evident from the
report that Municipal Corporation is taking steps for removal of garbage from bed of
Sidhwan Canal. This may not call for any action against Municipal Corporation for
JSuture but for the past default and violations we find that Municipal Corporation,

Ludhiana cannot evade responsibility of payment of environmental compensation on the
application of principal of Polluters Pay.

9. Municipal Corporation shall also mention specifically in its reply as to what time it
will take in completion of the work of removal of garbage from the bed of Sidhwan canal
and also for shifting of the said waste collection site to another place for preventing
disposal of waste into canal and regulate encroachment if any on both sides of the canal.

The Irrigation and Flood Canal Department may demarcate and notify ‘No Development

Zone' on both sides of the canal. .

10. Municipal Corporation shall also show as to why it cannot take steps for effective

setting up and operation of waste processing facility in accordance with the rules, instead

of just dumping it at one or the other place.”

5. That the grievance of the applicant is regarding Sidhwan Canal passing
through Ludhiana which is claimed to be highly polluted because of the
dumping of the plastic bags, polyester clothes waste, other non-

== | biodegradable material etc. The applicant had also submitted that there is

‘\ huge encroachment also on its sides but no action has been taken by the

. Irrigation Department of Punjab or any other authorities.
| o | Regd. N0 2287 | .. | ,
\*\ LUpHiaNA. J . » . . .

/6. It is submitted that Municipal Corporation, Ludhiana is fully committed to

\;\\C“/ comply with the provisions of Solid Waste Management Rules, 2016 and

protection & conservation of environment. It is also submitted that the

Municipal Corporation, Ludhiana are striving hard with all our efforts to
ensure that the problem related to management of solid waste are sorted at

the earliest in a time bound manner.

7. 1t is pertinent to mention herein that it was duty of Irrigation department to

keep the canal clean as it is abundantly clear from notification no. WR-
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IRWR 015/7/2022-[W(2/459297/2022) by water resource department dated
16.11.2022 where schedule of closing of canals for cleaning and other repair
works is notified. Further Municipal Corporation Ludhiana has not permitted

anyone to throw Garbage into Sidhwan Canal but it had helped the irrigation

department to clean the canal from their own resources. Copy of the
Notification no. WR-IRWR 015/7/2022-1W(2/459297/2022  dated
16.11.2022 issued by department of water resource is annexed herewith as
ANNEXURE Al.

8. It is submitted that in the joint committee report it was observed that the
waste collection point near Sidhwan Canal is only a secondary waste
collection point and garbage is lifted from there on daily basis and sent to
dumpsite in Jamalpur and no garbage is thrown into the canal.

9. 1t is also submitted that the suggestions and observations of the Joint
Committee in its report dated 01.02.2023 are already being complied with by

the Municipal Corporation, Ludhiana, it is also submitted that:

a. The work regarding removal of Solid Waste from Sidhwan Canal
internally has been 90% completed and rest will be cleared as per next
schedule closure of canal.

b. That Municipal Corporation, Ludhiana has been taking action against any

defaulters found dumping the waste into Sidhwan canal. Municipal

Corporation Ludhiana has issued challans of upto Rs 5000 against the

adamant violators, who are caught dumping waste in the canal. Municipal

Corporation, Ludhiana has imposed fine on 538 violators as per Solid

Waste Management Rules, 2016 till date. The Municipal Corporation

" Ludhiana is also making awareness drives. Municipal Corporation

Ludhiana in association with Punjab Jeep Club also organized a jeep rally

S in which more than 100 cars participated to spread awareness among the
residents. In addition to this, a team of MC staffers and Marshal Aid
(NGO) volunteers has now been deputed alongside the canal to raise
awareness about the same. It is also pertinent to mention herein that
seminars have also been conducted with various officials of Mandir’s
wherein they are also being advised to bring awareness among the public
to refrain from dumping Puja Offerings into the canal, Photograph of

awareness drive and imposing fine on violators as well as new article
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pertaining to the seminar are annexed herewith as ANNEXURE A3 and
ANNEXURE Ad4.

c. That the chain fencing.is being installed along the banks of Sidhwan
Canal by Municipal Corporation Ludhiana in order to prevent public
from throwing garbage into the canal. Photographs of chain fencing are
annexed herewith as ANNEXURE AS.

d. That Municipal Corporation, Ludhiana has always been very diligent

regarding the management of Solid Waste and has taken every precaution

to safeguard the Canal from being polluted. It is also pertinent to mention
herein that Municipal Corporation Ludhiana has taken action against the
encroachment along the bank of Sidhwan Canal. Till date 13 temporary
encroachment has been removed from the bank of Sidhwan canal by
Municipal Corporation Ludhiana. Photographs of removing
encroachment are annexed herewith as ANNEXURE A6.

e. That as a result of the efforts of Municipal Corporation Ludhiana
regarding cleaning of the canal and takin‘g’ action against the violators, the
percentage of solid waste seen at various points in the canal has visibly
reduced. The independent reports and the copy of the news article is
annexed herewith as ANNEXURE A2,

f. That Municipal Corporation Ludhiana is also in the process to remove all
its secondary dump sites and install compactors at its transfer stations
instead. Municipal Corporation Ludhiana has identified nearby land of
Punjab Mandi board as suitable for this purpose and has written various
letters to Punjab Mandi Board for allotment of vacant land to install the
Portable Compactor Transfer Station for transferring the secondary
collection point near Sidhwan Canal. No Objection Certificate for

installation of Portable Compactor Transfer Station in pending from

Mandi Department. Copy of the letters issued to Punjab Mandi Board is
annexed herewith as ANNEXURE A7.

g. That Municipal Corporation Ludhiana is also in the process of setting up
its waste processing plant. Municipal Corporation, Ludhiana has prepared
the DPR/TFR for processing of wet waste via Bio-methenization/Bio-
CNG Plant having Capacity of 200 TPD and the same is sent to Head
office for approval. It is also pertinent to mention herein that Land for

seiting up of Bio-methenization/Bio-CNG Plant has already been
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finalized by Municipal Corporation Ludhiana. Copy of the finalized land
plan is annexed herewith as ANNEXURE A8.

10. That Municipal Corporation, Ludhiana has always been diligent and 1s

committed to comply with provisions of Solid Waste Management Rules,

2016 and protection and conservation of Environment. It is also submitted
that all necessary steps are being taken by the applicant for upkeeping the
scientific management of waste being produced. It is also submitted that
Municipal Corporation, Ludhiana has always been complaint to the orders

and directions issued by the Hon’ble Supreme Court and the Hon’ble

> Tribunal.
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63 of Rules framed under the

Eile No WR-IRWR 0157
Under Rule

Act 1873 (Act No.Vill of 1873) and subject to weather

notified that the following canals will remain

70

TTE EXTRA ORDINARY)

GOVERNMENT OF PUNJAB
OURCES DEPARTMENT

Dated: 16.11.2022

Northern India Canal and Drainage

condition and status of crops, it is

dgd for cleaning and other repair

hereby
works from the dates mentioned before them:-
L e S
S¢ | Name Of Canal Start Date End Date Total Duration
No
L Bist Doab Canal 20-12-2022 10-01-2023 22 Days
2 Kot Branch 01-12-2022 22-12-2022 22 Days
: 3," MB link 01-12-2022 31-01-2023 i 62 Days
u Ghaggar branch 01-12-2022 22-12-2022 22 Days
| Ropar Head Works 01-01-2023 21-01-2023 21 Days
o 6 IMem Branch Lower 20-12-2022 20-01-2023 32 Days
: 7 j]‘ Abohar Branch 09-01-2023 30-01-2023 22 Days
% B. | Kasur Branch Lower 01-11-2022 20-11-2022 20 Days
; | 06-12-2022 26-12-2022 21 Days
A | 11-01-2023 29-01-2023 19 Days
":t; | | 16-02-2023 11-03-2023 24 Days
3 | Sabrao Branch 01-11-2022 20-11-2022 20D
.' _ ays
| .
| 06-k2-2022 26-12-2022 | 21 Days
11-01-
| 1-01-2023 29-01-2023 |19 Days
16-02- '
X 02-2023 11-03-2023 | 2L Days

Dated, Chandigarh
14,11.2022

File No.WR-IRWR 015/7/2022-IW(2)/1/459297/202211

Krishan Kumar, |1AS

Principal Secretary to Govt, Punjab

Department of Water Resources, Chandigarh

Dated: 16.11.2022

A co,
3 py of the above is forwarded to the Controller, Printing and Stationery Depart
._ , ment,
‘F"“iﬁ_ b, Chandigarh to print the above nolification in the extra ordinary gazette and i
and it is




-IRWR 015/7/2022-1W(2)/1/459297/2022/2-14 e 1“1'202,2

the above is forwarded to the following for information and necessary action:
sical Advisor to Hon'ble Chief Minister, Punjab, C/Q PRBDB, SCO coo ol
2. Phase-2, S.A.S Nagar, Mohali

Chief Engineer/Canals, Water Resources Department Punjab, Chandigarh

Director, Public Relation Department, Punjab, Chandigarh (for publicity in the

leading Newspapers)

Chairman, Bhakra Beas Management Board, Chandigarh.

Commissioner Indus Commission, Ministry of Water Resources, Gowvt. of India,
CGO Complex, Block-11, 8" Floor (Lodhi Road), New Delhi.

The Principal Secretary to Govt. of Rajasthan, Irrigation Deptt. Jaipur.

Chief Engineer, Water Resources (North) Hanumangarh, Rajasthan.
Chairman-cum-Managing Director, Punjab State Transmission Corporation Ltd.
The Mall, Patiala.

Chairman-cum-Managing Director, Punjab State Power Corporation Ltd. The
Mall, Patiala.

Deputy Chief Engineer, PSPCL (RSD) Shahpurkandi.

Director, Punjab Energy Development Agency, Sector-33, Chandigarh.

Principal Secretary, Water Supply and Sanitation Department, Punjab,
Chandigarh.

All Deputy Commissioners in the Punjab State.

S ol rns ot

Under Secretary Water Resources
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Annexure A2- Copy of the News Articles
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Annexure A3- Photograph of awareness drive and imposing fine on violators
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Apart from issuing challans to the violators, MC teams have also been asking the violators to gather the waste
dumped by them in the canal.




74

Annexure A4- News article pertaining to the seminar
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Jeep rally to spread awareness among resident.
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Annexure A5- Photographs of chain Link Fencing
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Annexure A6- Removal of temporary encroachment along Sidhwan Canal

Nov 15, 202232038 &
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Annexure A7- Copy of the letter issued to Punjab Mandi Board
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Annexure A8- Copy o7f%1e finalized land plan

i

H
|
|

} e |

G \ |

~

——

i
5

L AN T \g\;

N

poar1 133

L1
| I
lT‘iii

%
\“/, -.
B2z
70\
1D,

- e aupis NALK U/S
— N/ s R
\QFM/I\l T L LINHIANA - CITY




